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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION(CRIMINAL) Diary No(s). 36064/2024
JAGTAR SINGH HAWARA Petitioner(s)
VERSUS
GOVT. OF NCT OF DELHI & ORS. Respondent(s)

(FOR ADMISSION and IA No0.216301/2024-CONDONATION OF DELAY 1IN
REFILING / CURING THE DEFECTS )

Date : 27-09-2024 This petition was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE K.V. VISWANATHAN
For Petitioner(s)
Mr. Colin Gonsalves, Sr. Adv.

Mr. Nayab Gohar, Adv.
Mr. Satya Mitra, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1. Delay condoned.
2. Issue notice, returnable in four weeks.
3. Dasti, in addition, is permitted.
4. In addition to the usual mode, 1liberty is granted to the

petitioner to serve notice through the Standing Counsel for the

respondent/State.
sk ~TEPAK SINGH) (ANJU KAPOOR)
pATAT. REGISTRAR-cum-PS COURT MASTER (NSH)
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